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INTRODUcnON 
I, the Chairman, Committee on Public Undcrtakinp, "-vina been 

authorised by the Committee to praent the Repon oa their belaalf, 
present this second Report on Follow-up Action on the Reports of 
Comptroller and Auditor General of India (Commercial). 

2. The Committee OD Public Undcrtakinp (1981-82) bad iD their 491b 
Report (7th Lot Sabba) obsencd' that there was no system in 1M 
Ministries to monitor the follow up action by public undemldnp on tilt 
c:onventional Audit Reports of C&AG aJthouah the comments of CAAG 
incorporated in the Annual Report of public undertakinp were taken note 
of by the Ministries. The Committee had. therefore, recommended tUI 
there should be lOme automatic follow up action on the reports of ca.AG 
by the Ministries. This rccommeodation wu accepted by GoveramOllt. The 
Audit have however, pointed out that the follow up Ktion taken nONI 
from the Ministries on the Reports of CAAO (Commercial) have not be~ 
received re.ularly .nd in time. 

3. This Report deals with the non-submiuionldelay in lubmilsion of 
Action Taken notes by the Ministries on th: Reports of CtlAG of ladia 
(Commercial) which .re pruentcd to Parliament every year. . 

4. The Committee on Public Undenakin. toot ovidence of dle 
Secretaries of Ministries of Chemicals A Fertilizcn (Department 01 
Chemicals cl Petrochemicals), Civil Aviation, COil, Communicatiou 
(Department of Telecommunications) and Finance (Insurance Divilioa) on 
21st December, 1998 .nd Ministries of Petroleum cl Natunl Gu, 
Railways, Steel .nd Textiles on 22ad December, 1998. 

S. The Comnlittee on Public Undertakinp c:onsidered and adopted the 
Report .t their littin, held on 17 March, 1999. 

6. The Committee feel obliaed to the Memben of the CommiUec OD 
Public Undertakinp (1997·98) for the useful work done by them in Iiftin, 
and analysinl the data pertaioinl tu the Report which forms the b_ of 
this Report. The Committee would 11110 like to place on record their ~aIC 
of deep 'ppreci.tion for the invaluable .... ilt.nce readeNd to them by the 
officials of the Lok Sabha Secretariat att.ched to the Committee. 

7. The Committee wish 10 cxprel5 their thanks to tbc Secretaries of 
Ministries of Chemicals A Fertilizen (Department of Oaemicab A Petro-
chemicall), Ovil Avi.tion, Coal, Communications (Department of Tele-
communications), Finance (Insurance Division), Petroleum" Natural Gu, 
Railw.ys, Steel and Textilea who pve tbeir considered views before the 
Committee and for placin, before them the m.terial .nd information they 
wanted in c:onncctioD with examination of the subject. 

•. The Committee would also like to pl.ce on record their appreclatioD 
for the "Iluable "'''anee rendered to them by the Comptroller" Auditor 
General of Indi •. 

NEwDEUu; 
AprillS. 1999 

au.iIrtJ 25, 1921 (SdG) 

MANBENDRA SHAH, 
C/ulimtllll, 

CommJt/~e on PubUc UntUrlilldlrp. 

(vi" 



REPORT 

FOLLOW UP ACTION ON REPORTS OF THE COMPTROLLER & 
AUDITOR GENERAL OF INDIA 

Under Rule 312A of Rules of Procedure &. Conduct of Business in Lok 
Sabha, the Committee on Public Undertakinp inter alia takes up for 
examination the reports, if any, of the Comptroller &. Auditor General of 
India (Commercial) on Public Undertakings. Since it is not possible for the 
Committee to go into aU the Reports of C&'AG presented during the year. 
it becomes incumbent for the Committee to be selective in their approach. 
AccordinaJy, at the bcainnina of their term every year the Committee 
generally select some audit reports of Comptroller &. Auditor General of 
India according to their relative importance for indepth examination apan 
from the lubjectslundcnakinp selected for independent examination by 
the Committee durin, the year. 

2. The Report of the Comptroller and Auditor General of India 
(Commercial) which is presented to Parliament every year is brouaht out 
in ICvenl parU ICparatcly. 'Repon No. I-Review of Accounts' Jives an 
overall appreciation of the performance of the Companies and 
Corporations • revealed by their accounts and information obtained in 
audit. 'Repon No. 2-Comments on Accounts' Jives a resume of the 
important comments of the CclAG on the accounts of the Companies and 
Corporations and the reports submitted by the Statutory Auditors 
(Chartered Accountants) on the audit of the companies in pursuance of the 
dircctiou ialled by the c&AG. 'Report No.3-Audit Observations' 
contains tbe observations on individual topics of interest noticed in the 
course of audit of the Companies and Corporations and short reviews on 
aspects of their. working. The remainin, parts contain results of 
comprehensive appraisal conducted by the Audit Board of selected 
undcrtakinp durin, that year. 

3. The Committee on Public Undcrtakinp (1981-82) durin, the course 
of their examination of tbe subject 'Public Undertakinp-Management 
and Control Systems' observed that tlere wu no system in the Ministries 
to monitor the follow up action by public: undcrtakinp on the conventional 
Audit Reports of CclAG althou,h the comments of C&'AG incorporatcd 
in the Annual Report of public undcrtakinp were taken nOle of by the 
Ministries. The Fanance Secretary durin, official cvidence also staled that 
Bureau of Public EDterprisca (now Department of Public: Enterprises) had 
not issued any circular to PubUe Undertakinp, to examine the audit 
reports and take action on tbem. DPE bad also Dot called for any feed-
back from public undertakinp in this fC,ard. As such, tbe Committee 
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vide para 19 of Part II of their 49th Report (7th Lot Sabha) presented to 
Parliament on 30 April, 1982 recommended as follows: 

"The CltAG's Report (Commercial) is presented in several parts in 
addition to his comments on the accounts published in the Annual 
Reports of the Undertakings. There should be some automatic 
follow-up action on these by the Ministries. These should be reviewed 
for suitable action at the periodical performance review meetings and 
at the time of review of the working before laying of ·the Annual 
Reports before Parliament." 

4. In their action taken replies which were included in the 70th Report 
(7th Lot Sabha), the Ministry of Finance, Bureau of Public Enterprises 
stated the following: 

"Oovernment accept this recommendation. The administrative 
Minjs.rics have been advised to take note of the recommendation 
while conducting the periodical performance review meetings and 
before laying the Annual Reports of the Ministries before 
Parliament ... 

S. The matter was again discussed by the Committee on Public 
Undertakings at their silting held on 7th June, 1985 and it was decided that 
each MiniltrylDepartment Ihould be requelted to furnish a brief note each 
on thcir review of the follow up action taken on the Reports of the 
Comptrollcr & Auditor General of India presented to Parliament during 
the period 1983-84 and 1984-85 and that the note should be lot vetted by 
Audit before submission to the Committee. In pursuance of the above 
decision, the Lok Sabha Secretariat on 16th July, 1985 asked the 
MinistricsIDcpartments to furnish notcs duly vetted by Al,ldit on their 
review of the follow up action on the reports of CclAG presented to 
Parliament during 1983-84 and 1984-85 (Appendix-I). Subsequently, the 
Committee on Public Undertakings at their sitting held on 5th February, 
1992 reiterated that each MinistrylDcpartment should furnish a brief note 
on review of the follow up action taken on each of the CltAG reports 
presented to Parliament after 1985. The note might be got vetted by audit 
before submission to the Committee. Accordingly on 17th February, 1992 
the MinistriesIDepartments were requested by Lok Sabha Secretariat to 
furnish the same (Appendix-II). 

6. The office of the Comptroller and Auditor General vide their letter 
dated lst October, 1997 forwarded a stat~ment showing the latest position 
of the receipt of action taken notes in respect of Reports of CclAO of 
India (Commercial) on Public Sector Undcrtakings prcsented to Parliament 
during the last five years. On being requested by Lok Sabha Secretariat, 
this statement wu updated by the office of C&AO vide their lettcr dated 
lst July, 1998. From the aforesaid Statement (Appendix-nI), it is 
observed Chat 57 reports of C&AG (Commercial) were presented to 
Parliament durina the period March, 1993 to July, 1998. Ollt of these 
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9 were examined by the Committee on Public Undcrtakinp and 6 were 
uader examination durin, 1997-98 and S are still under examination during 
1998-99. In re,ard to the remaining 42 Reports action taken notcs in 
respect of only 16 reports were recetved by the Audit from tbe concerned 
Ministries. Action taken notes in respect of 6 Reports were not required as 
tbe Reports contained Itatistical data. In respect of remainin, 
20 Reports the action taken notes had 'cither not been received or received 
partiaUy. 

7. The Ministry-wise details in respect of Paras contained in Audit 
reports for which action taken notes were pendins u on 16th December. 
1998 are shown in Appendix-IV. It would be seen therefrom that the 
Dumber of poraaraphs contained in various Audit reports pertainin, to 
different Ministries where follow-up action taken notcs were pendina is as 
follows: . 

Name of MinistrylDepartment 

Department of Atomic Energy 
Department of Bio-Technology 
Ministry of Chemicals &. Fertilizers 
(Department of Chemicals &. Petro-chemicals) 
Ministry of Civil Aviation 
Ministry of Cool 
Ministry of Commerce 
Ministry of Communications 
(Department of Telecommunications) 
Department of Defence Production &. Supplies 
Ministry of Environment &. Forests 
Department of Electronics 
Department of Fertilizers 
Ministry of Finance (Insurance Division) 
Department of Banking 
Ministry of Food 
Ministry of Health &. Family Welfare 
Department of Heavy Industry 
Department of Small Industries 
Ministry of Mines 
Ministry of Non-Conventional EDer,~ Source. 
Ministry of Petroleum and Natural Gas 
Ministry of Power 
Ministry of Railways 

No. of Par. 

8 
3 

20 
22 

150 
22 

56 
27 
8 
3 
2 

74 
9 
1 
5 

43 
5 

29 
1 

139 
3 

60 
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Name of MinistrylDepartmcnl 

Department of Science cl Tec:bnolocY 
Ministry of Steel 
MiDiItry of Surface Transport 
Ministry of Teltiles 
Minislry of Tourism 
Ministry of Urban DeveloplacDt an6 Employment 
Ministry of Water ReaouJQ:s 
Department of Welfar. 

Total 

No. of P.ra 

4 
70 
9 

66 
1 

18 
1 
6 

86S 

8. In addition Action Taken Notes in respect of c:omprehcnsi¥e 
appraisal conducted by &he Audit Board on 11 undcrtakinp I.'. Air India 
Umite'd, Central Coalfield UmiICld, Private Participation in production of 
crude oil ]VS. Hiadustan Copper Ltd., Duraapur Steel Plant, IOC Umited 
(Refinery and Pipelines DiYision), Andaman and Nicobar Island Forest 
Development Corpontion Umiacd, New India luuranee CoaBpany 
Limited. Pricin, of Petroicum ProduCtl. IOC Umltect (M_rkedal> and 
Rourkela Steel Planl bave not been received in Audit. Out of thcu tbc 
first five have been selected for examination by the Committee on Public 
Undertakings. 

9. C&'AG have also pointed out that there is no monitorin, at the 
Govl. level for follow up action on Reports of C&AG of India 
(Commercial) as is the cue in respect of Reports of CAlAG of IDdia 
(Civil). In respect of reports of the C4AG (Civil) a moaitoria, cell bad 
been set up in the Ministry of Finance. Department of Expeadlture oa abc 
recommendation of Public Accounts Committee. The vetted actioataken 
notes on audit reports (Civil) of C&'AG are to be furnished to tbat 
Committee through monitoring cell of the Ministry of Finance. 

10. As may be seen from the statement given in paragraph 7 above. 
many of the MinistrieslDepartments had not reported the remediaV 
corrective action taken notes on the Reports of C&'AG of India 
(Commercial). Since it was Dot possible to call all the Ministries. the 
Committee therefore, decided to call the representatives of the following 
nine MinistrieslDepartments, in whose case action takeD Dotes OD a large 
number of Audit paras were pending for a long time for eliciting the 
reasons for non-submissionldelay in submission of Action Taken Notes on 
Audit Paras relating to them: 

1. Ministry of Chemicals & Fertilizers 
(Department of Chemicals &. Petro-chemicals) 

2. Ministry of Civil Aviation 
3. Ministry of Coal 
4. Ministry of Communications 

(Department of Telecommunications) 
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5. Winistry of fIaaac:e 
(Insurance DMsion) 

6. Wioislry of Petroleum " Natural O. 
7. Wiaistry of ..... 
8. Ministry of SIoeI 
9. Ministry of Textiles 

The same are dealt with in the 1UCCCCdin, .,..nphs. 
(a) Mloistry of Chemicals a ..... ..... 

(Department of Chemlnll II ............... Ia .. ) 
11. From the peruw of para 7 it is leen that action taken notes on 

20 paragraphs were awoited from tbe Ministry of Chemicals & Fertilizer.! 
(Department of Chemicals & Pctro-chemicals) as on 16th December, 
1998. Out of 20 parasraphl, 6 pertained to the Audit Reports for the 
year 1993. Explain;n. the reason. for delay in submission of ATN Ihe 
Secretary . (Departmcnt of Chemicals " Petro-chemicaIs) stated the 
CaIIowina:-

"It is a fact that for 1993, there are six comments on accounts on 
which Action Taken Notes and acceptance to the Audit observation 
bas to be completed. Actually, there bave been certain casualness in 
approach for which we could not get back to the C&AG and the 
Committee could not be apprised of the action taken. This is true 
not only for 1993. but also for other paragraphs. If we look at the 
figures, I have, in all, 26 comments on Accounts and 10 Audit 
Observations in the period between 1993 and 1998. 'fbe total i. 36. 
Now, there arc three Action Takcn Notes on Audit Observations 
which are yet to be lent to thc C4AG. We have managed to lend 
33 Action'Taken Notes till last week end and one more is ready. So 
three are pendina riaht now, I mUit admit tbat there has been a 
delay. The delay, in sctting back to the Audit and subsequently 
apprising tbc Committce, has been on account of taking the matter 
a bit eully. In fact, this came to my attention about a montb aJO 
when I wu reviewin, this and now I bad just started -cearing up 
handlin, of theN tbinp within the Department. Partly, the delay 
arose because the work was nol bein, properly coordinated at one 
focal point and I could not know at any point of time wbat was 
happening. But with the .treamlining which was initiated a month 
alo, we expect that tbere would be better compliance in future. 

(b) MlnIaar)' of CIYII Avla'ioa 
12. In the case of the Ministry of Civil Aviation, 22 paragraphs were 

awaited u on 16th December, 1998. Of these 3 paru pertained to rile 
Audit Report for the year 1993. Explaininl the position in relard to this 
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peadeney of submission of Action Taken Notes, the Secretary. Ministry of 
Ovil Aviation stated durin, evidence as below: 

........... AJ far u the Millistr), of Civil Aviation is concerned, by and 
largc what Shri Dlpak Chatterjee, Secretary. Department of 
Chemica1l1 & Petro-chemicals said is right in the case of our Ministry 
also. Sometime in October I had streamlined the system in our 
Ministry. What I have done is that every Joint Secretary is required 
to review the position every month and the Financial Advisor puts up 
the file thereafter to me by the First week of every month. I have 
issued specific instructions. in the month of October on this and we 
are monitoring it closely and vigorously. In our case, tbere were I 
total of 30 cases, out of which 17 Action Taken Notes have aJready 
been sent to the Audit. The remaining 13 are still there with us which 
I am pursuing. I am quite positive that latest by the end of January, 
1999 we will see that aU are complete and in future this pendency will 
not be there." 

(e) Ministry or Coal 

13. It is seen that as many as 150 paragraphs were outstanding in this 
Ministry pertaining to the Audit Reports. out of which 11 paras belong to 
the year 1993. With regard to the pendency of Audit paragrapbs, the 
Secretary, MiDistry of Coal stated: 

"We have, in all, 147 out of which 38 are Audit para,raphs and 
109 are various comments on accounts. I would like to say, 
acknowledge and eonfess that, in the Ministry weare really not in a 
position as to what kind of action bas been taken. But &cnerally, 
after talking to the companies one can say that some action has been 
taken. At the Ministerial level, we could not give you up-to-date 
position. About the year 1998, we can Jive ),ou tbe position from day 
to day as to what action has been takeD and lOme replies arc already 
available with us. But, I think, in another three months' time we Wl11 
be able to reply for all the 147 and I must confess again that there 
hu been just • little laxity. We have lOt up • Committee both 00 the 
PAC side and COPU side. Whatever matters come to us, we wiD 
refer them to the Committee and Committee will give us I time 
sc:bcdule by which to 10 into it and tbeD to reply to the c.A.G." 

He further added: 

............ there hu been laxity in the wh9Jc matter, wbat I "ave seen 
is that in our Ministry evcn when some action has been laken by the 
PSUs, the Ministry hu not been able to follow it up OD time. So, it is 
really a mltter of laxity ......• I tbinlt ia the next two or three 

,j....,ths, all these will be sorted out. t, 
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(d) Mlnlstl'y of Commualclltloal 
(Depll. of TellCOIIUD.aIa .... ) 

14. As far as thc Dcptt. of Telecommunications is concerned, 
56 paragraphs were outstandin, as on 16th December, 1998, out of which 
4 pertain to the year 1993. Explainin, the position in reprd to this 
pendency, the Secretary, Deptt. of Telcc:ommu.ications stated: 

"It is true thai quite a number of Action Taken NOla arc pending. 
As per the in (ormation that we have, (or tbe year 1998, 22 arc there. 
But prior to that, about 48 or SO are still pcndina. Some of the 
replies have been scnt and cucntially it is • question of timely 
monitorinl and foUow-up action. Much time is taken in obtaining 
information from the public sector undcrtakinp. Some times, part 
information is there, somc times if it is I question of debt etc., thcy 
keep oftsayin, that some propea is tbere, but still some action is 
nol~tnplcte." 

RCIardin8 monitorinl mechanism he added: 
"I wouid like 10 submit that the Department has a s)'Itcm now where 
these matter are reviewed onc::c in I quarter before lbe full Telecom 
Commission itself and every month the pendin, Action Taken Notes 
are now coming up. It has also been included in the quarterly 
performance reviews of the public sector undcrtakinp that our 
Mcmben and £X-Officio Secretarica have witb reference to the public 
sector undertakinp. I am sure, with lheae mcuurcs the Commihee 
would soon ICC a very speedy proarcu in this reprd and it will be 
our endeavour lhat definitely the Action Taken Reports for tbe 
remainin. casca, prior to 1998, are scnt within the next two or three 
months latest, if not earlier. 

(e) MIalsIrJ vl f1naace (lalUnaee DIYIIIon) 
IS. As rcgards the Ministry of Finance (Inaarance Division), 74 Audit 

para .... phs were pendinl, out of which 13 panaraphs pertain to the year 
1993. Explaining the position in reprd 10 tbis pendency of Action Taken 
Notes. the Special Secretary (Insurance Division) stated: 

,.,4 hems are sbown .piast the lnaurance Division of the M1Distry of 
Finance of which one relata to thc Bantilll Division. ~. out of 
73 items, we have scnt repliel to 66; leven items remain and we will 
be scndin. the replies to these by the middle of January, 1999. We 
have been lu in scndin, the replies because we could not ,ct them 
from our Corporations. It is primarily due to a very poor monitorinl 
mechanism botb in the Ministry as well u in the General IDlUrance 
Corporation and in their subsicliary companies. We are takin,Slepi 
to ICC that this is strcnJlhened and this position doea DOl occur in 
future.'· 

(I) MlnistrJ 01 PetroInat a N8hInI Gu 
16. This Ministry have as many as 139 Audit paras pcndin, "itb them on 

which Action Taken Notes have DOt yet been fumishe(f. Out of this. 
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19 paragraphs relate to the year 1993. Explainln. the delay in lubmission 
of the Audit pa:-8araphs, the Secretary, Ministry of Petroleum &: Natural 
Gas stared as below,: 

"This is indeed unfortunate. These pendencies relate to tbe years 
1993 to 1998. I would even .y reJfCthlbIe dial these pendencies haYe 
been Illowed 10 occur. We are tryiaS to sct rillu tbe mellen aDd . 
dean the stables. Not that f alone haYe ... em~, but DI, 
predecessors have also attempted it. Bued ~ their spade wort, we 
have now scnt 2S of thesc to the CAG since August, 1998 for .. ettina. 
Out of these 25, six have been returned. Two.have been lent to tbe 
Lot Sabha Secretariat and four are on the way and they arc bfta. 
translated into Hindi. These pan .... phl relate to IS public IOCIOr 
undertakinv under the Ministry of Petroleuni. The break-up of !hetc 
paras is such that 5S of these relate only to three oil majors, Ialunol,. 
Indion Oil Corporltion, Bharat Petroleum Ind Hinduttaa Petroloam. 
Thirteen more relate to one company called Bieco Lawrie. 

It would not be fair for me to say that there are any lpOCiid .....,.. 
in the Ministry or Petroleum for the pendencia to be 10 ...... ea'IIpl 
the volume of transactions in this Ministry aad of aU thac nu, put 
together is of th\! order at R.... 1,50,000 aore. So, at tbat kvd of 
transactions, certain audited paru are bouad to occur. 

The other reasons is if pendencies are analyted, you wiD lind lbat • 
lot of these cases refer to field establishments, field operation in far· 
nung Breas of these companiea. Our rouah analyaia is .boul 35 per 
cent to 40 per cent of these cues refer to field esaablilluncntl ia 
remote areas, Therefore, lOme time is involved in furailhiD. and 
getting replies. That certainly would DOt justify the time-1iaUt of five 
or six years for it. It should .U have been done mue" earlier. 

I must admit that the main reuoa for tht delay in fumilbin. reply 
is the Ministry itself. I have analysed the liluation. The public ICCIOl'I 
under the Ministry have been fairly prompt in sendin, their replica. It 
is in their interpretation of tbese replica and ICndin, them to the 
C&AG that the delay oa:urs. Of coune, one could plead lack of staff 
Rnd other pressures. But we have to U.e with the IiluatioD and we 
fully recognise that thest cannOI be pleaded u an excuse. 

III the actual matter of amendin, tbe situalion, let me teD you whaC 
measures we have taken on band lince about AuJUSt this year. TIle 
pendencies are analysed in every fortniptl, meetin.1 ha.e witb .... 
staff. Thllt is the first thina. It is U I reault of Ibis we baY. beea able 
to show this, thouah modest, liquidation of pendencies. 

Secondly, we have, what is called, the quarterly Propell review 
mcctin, with each public sector undert.kin,. Now, I hAve put daiI .. 
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one of the item. on the lIenda i1f the quanerly proJrCII review 
mcetin, of the undertakina to rec tha. the replies c:ome in .ad 
we take .tock of the situation, undertakin, by undertakin,. 
clockwise ........ .. 

......... I have initiated it in August this ycar. Then, we have 
appointed a Nodal Officer of the rank of an Under Secretary or 
a Deputy Secretary in each division of the Ministry to follow up 
the objections in respect of his dealt. Similarly. in e.cla public 
rector undertakins. there is a dedicated General Manalcr in-
.rac of audit whom we arc holdin, responsible for this, under 
this .ystem of review io which we are seck in, to liquidate all the 
pendencies ... 

17. Asked to Itate tile period by whicb the Ministry could clear the 
pendcacy and brinl it up to date, the witness stated: . 

"I am aspirina 10 do this by 31st March, 1999. But the number 
of objection is vcry hiah for this Ministry ......... I don't want to 
enter into commitmentl here. ....... It might 5pill over to the end 
of May .......... .. 

(J) Ministry or Railways 
18. As regards the Ministry of Railways, 60 Audit paragrapbs were 

pendin" out of which 5 paras penain 10 the year 1993. The Financial 
Commissioner, Railways, while explainin, the position in regard to this 
pendency, stated the followina: 

.. The Ministry of Railways is having under its 
administrativc control five public sector undertakings. the Indian 
Railway Construction Company (I), the Rail India Technical and 
Econonaic Services, the Container Corporation of India, the Indian 
Railway Finance Corporation and the Konkan Railway 
Corporation. 

The first question is about the latest pendency of the action 
taken note, we have a total of 57 as one dote. I must confess 
tbat the precise reasonl for the action taken note& not havins 
been furnished are difficult to lay. The fact is that we did not 
bavc a stronl mechanism for monitoring thc disposal of tbcse 
audit action taken notes and now we will put in place a suitable 
mechanism. We are reviewin, the performance of the public 
sector undertakin.. on a quarterly basil in the Ministry when al 
tbc Chief Executives are present. 

I must confess that this item hu DOt fi,urcd prominently in 
those meetin... ~, I will make it a point now to bave an 
cmcrlency mcctio, .bonly because 1 am anxious that we .hould 
not tIIIve to keep 10 many itOIftS pendiAI ... 
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19. Asked to furnish the time limit within which the pendina would be 
cleared, the witness stated: 

"Our effort will be to complete maximum possible within the next 
two months ........... we will try to finish it by 31st March." 

(b) Mlnlltry or Sltel 

20. As fal a Ministry of Steel is concerned, 70 paras relatina to Audit 
Reports were pending out of which 2 para pertained to the year 1993. 
Explainina thc position in regard to this pendency of submission of Action 
TakeD Notes, the Secretary, Ministry of Steel stated: 

"I will divide the Audit Paras into two parts, one part is of those 
pcrtainin, to 1993·97 and the seCOnd part to 1998. In the first part 
195 audit paras were there, out of which 171 bave been disposed of 
and only 24 are pending. Between the time of your notice and your 
letter we have cleared two more. Therefore, only twenty two are 
pendina. .. ........ The delay has taken place at several places. It is 
partly duc to the procedure we have to follow. We have 12 Public 
Sector Undertakings. The delay mainly was in the SAIL. first it aocs 
to the internal finance from there to tbe Miaistry and tben to the 
SAIL corporate office. Then they make the corrections and then 
again the backward journey beains. As I said, 22 audit paral are 
pending. The Companies are SAIL, NMDC, MMTC, VIZAG, 
Kudremukh and so on. 

We have taken lot of actions to Itreamline the process. First. the 
internal finance mechanism is there. We have nominated the Director 
(Finance) as the nodal authority who takes the meetings every week 
to look into these ca.~s. The Additional Secretary and we review it 
every fortnight. We have sct up a review committee two months 110 
under the senior most Joint Secretary to monitor the proarcss. 
Accordinato the limcframe. for 1993·97 now 22 cases arc. already in 
process. Some arc in the final staaes. 1 am takina eiabt weeks a the 
maximum time likely to take for these 22 cases. For the 1998 cases I 
am takina 12 weeks. that is. up to the 31st March .......... " 

(I) Ministry or Textiles 

21. As far as Ministry of Textiles is concerned. 66 paras relating to 
Audit Reports pertaininl to last 5 years were pendina. Of these 24 Audit 
paragraphs pertain to the year 1993. Explaining the position of pendency. 
and reasons for delay in the submission of notes, the Secretary. Ministry of 
Textiles stilted: 

"At thc outset. I would like to convey my deepest apologies for the 
delay which has occurred in reply in, to the Audit Paras which have 
been ~3i5Cd against our Ministry. 
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To give a brief outline, between 1993 and 1997, the outstandin, 
audit Paras were 51, out o( which we have lent Action Taken 
Reports (or 47 from October, 1991.i onwards. Out of the balance four, 
we fi)Und that one of Paras did not pertain to our Ministry. 

In respect of 1998 Audit Report, there were 16 paras. We have 
sent very recently Action Taken Report for four. We have 12 Paras 
pending. So, in all we have 15 paras for which Action Talten Reports 
are to be scnt. I can as.-;ure you that we shan be able to lend all these 
befor(' the end of January and after we receive vettin, by CctAG, we 
will be able to deal with all these paras before the end of Mareh. 

I must also submit that we have set up an effcdive monitoring 
system under our Additional Secretary and Financial Advisor who 
regularly reviews the progress b('cause molt of th~ Paras relate to our 
public sector undertakings which are in different parts of the country. 
This Munitoring Cell has been set up durin, the current year. That is 
why we have been able to take action and dispose of most of the 
Paras, as I have reported. We also review the pendency and the 
action taken in the weekly senior officers' meetin, which is taken by 
Secretary, Textiles. These meetmgs are attended by offICers of tbe 
level of Deputy Secretary and above. We are able to lake stock of 
what has been done and what remains to be done ....... But I am 
fairly confident thaI by 31st January, we will be .ble to send .11 the 
Action Taken Reports which art": pendinl in respect of our Ministry." 

22. The CommItI~ on Public Unda1.akJap ID thm 49th report (7th Lok 
Sabb.) inter-alia h.d recomm~nded lh.1 there lhould be 101M .utomatk 
follow up Bcllon OD lhe reports of CaAG (Commercial) praeatecl to 
Parllamt'nl by Ministries. This r«ommendaUoa .. as 8CCeptecl by 
Governm~1I1. SUMeqUt'nUy, ID June, 1915 ..... February, 1991 aU the 
MlnistrlnlI)epartments were asked to "'"'lAb brlel'aotel oa the review fII 
th~ follow up .ction t.ken on ~.c:I. of tbe CaAG reports (Commerdal) 
presented 1o P.rllam~nl .ner 1915. The Comaalltee are deeply pert ........ 10 
Dole thai ~ven .ner acceptln& tbe I"KOIIImnd.Uoa of the Committee, tile 
Mlnlstrl ... ~eparlm~nIJ bave Dot ImplnoHlled It ID rf&ht earnest. Follow .p 
.dlon on Ihe reports of CclrAG presented to P.rllaawnt evea as far back as 
1993 .re also ~ndln&. In I.d lhere .as DO I1IIeal 01 moaIto ...... a' tile 
Gonmm~nl level for 10Uow up .ctloa _ the repor1I' fII CaAG 
(Commen:lal). AI • relull, tbe foUow up IIdIOIl labe IIOCeI baYe BOt ..... 
ftftIftd rl'lularly and III lime. AI ~r InI ...... tIaa twaIIbed by A.a, ... 
fII tile 57 Reports 01 C&AG (CommerdaJ) ,.._W 10 P .......... rn. 
Mardi 1993 to Jul,., 1991, ActiOIl Taken N... .. ....,.n 01 .. _, .. 
165 ....... ,... 01 .arlo .. reports pertalD", 10 31 M .. ~ .. 
were pead", as 011 16tb December, 1991 .............. IIdIoa ..... 
... Ia reaped 01 (018,.._011 ••• pp ....... ~ ..,. ...... _ II 
_clftakJap tn. alto DOC beea ncelved. 

J71/U/F-4-
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13. 1be Committee look serious view or the CIIIal aUltude silo .. by the 
MIaJltrles/l)epu1JDentl In ftnaUIIIlI the Action-taken noleS oa the Reports 
eI the CA:AG ellad" (Commerclal). The Commlltee, therefore, called for 
evldeDce the representadves or the MlnlmlnlDepu1mtnt or Chemicals and 
Fertw.n (De ... rtmeat 01 Chemlcall Ie Peirodlenalalll), ClYlI Aviation, 
CoeI, Communications (Department or Telecommalcaflons), "_nee 
(laMlraaee DlvlsJoD), Ministry of Petroleum " N.t .... Gal. RaUwall. Steel 
ud Todles. Ia wbole cue actJoa lakea notes on a ... nlllDber audit 
peru wct"e pencil .. for a Ionl tbD«. Almost of aU of them bave admitted 
lIIat tben w.. no Itroal IDd elredlve mecba.... .......... Ia the 
M~tments for coordlaatlna IDd mODltorlnl the submllllon f1l 
follow up actloa OD the Reports of CleAG (Commerdal) wblcb reDbed .. 
the blip pendeaq In their MlnlltrlnlDepartmeats. It wu only after the 
II1II11 ... was takeD .p for oamtaatron by t .... Commlltee .... t ...... of tbem 
Mft set up moaItortaa mechan..... for 1lnanlllniDI 'tlie exist", IJllem. 
Keeplnl In view tbe bup penclen~y of follow up OD Audit .............. tbII 
Coaualltee •• Id emphube lbe need for nolvinl an effedlft monitorial 
mecbamlla In each Ministry to easure timely sabnaluloa of the adIc. taka 
noIeI .. ncb report of CleAG pmented to ParlIament. The Ccamlttee, 
tbenlore. stroaalY r«ommend tbat spedflc IDd immediate lIepa be takef 
b, tbe GOYeralllftlt for IeItI.. up IDODItori.. cell Ia eacb MlaIsarJ &0 
........... the submission of tbe foUow .p actlOll oa Audit Reports 
(comllMf'dal) on Individual uadertaJdnp. Besides, ID cue of reports 
coa .... 1 paru relaUDI to a Dumber or ...... taklap, (UDder dlll'ereDl 
M ......... ) a moaltorlna cell sbould also be Nt lIP In tbe o.,.n.eat eI 
r.bIk ........... to monitor lbe follow .. p aellon _ .... reports. 
'I'1aen8fter, 1M f .. w-up actloD tak_ DOteI dulJ "" ... by audll .. raped 
f1l aU ......... of CA:AG (Commercial) pnMDted to "''''Ia .............. be 
............ to 1M C ..... ttee within II .... ths from the da.e f1l ..... tatloa 
eI .......... t a.1t nporlI. 

~WDEUII; 

April IS, 1999 
ChIJitrtl 25, 1921 (S) 

MANBENDRA SHAH, 
ChllimulII, 

Commin« DfI Publk VlfdnMlcin, •. 



APPENDIX I 

(Vid~ Para 5 of the Report) 

Copy or Lok Sabha Secretariat O.M. No. JOI(1)-PUlBS, dated 16th July, 
1985 

Sua,u,:CT: Follow-up aClion on Ih~ Rtports olth~ Comptrolltr & Auditor 
G~n~rtll 0/ India. 

The undersigned as directed to invite attentaon of the Ministry of 
Agriculture and Cooperation etc. to the followang recommendations of the 
Committee on Public Undertakings contained in Para 19 (Part U) 01 their 
49th Report (1981-82) and the aClion laken by Govcr....:nt thereon as 
reproduced on page 22 of 'he Commillce's 70lh Actioe Tallen Report 
(1982-83): 

"Rtcommtndtltion S. No. 19 (Para 19, P{lrt 11) coltltlilwtl ill 'ht Forty· 
Ninth Rtport 0/ c. P. U. 
The C&AG's Report (Commercial) is presented in IeYeral parts in 
addition to his comments on the accounts published in the Annual 
Reporls of the undertakings. There should be lOme automatic follow· 
up action on thesc. by the Ministries. These should be reviewed for 
suilable action al lhe periodical performance review meetinp and at 
Ihe lime of review of the working before laying of the Annual 
Reports before Parliament. 

R~ply o/tht Govtrnmtnt vide patt No. 22 0/ Stvt"titth Rtport 0/ 
c.P.u. 
Government aa:cpt this recommendation. The administrative 
Ministries have been advised to take note of the recommendation 
while conductin, the periodical performance review mcctinp and 
before layina the annual reportl of the Ministriel before Parliament. 
Ministry of Finance, Bureau of Public Enterprisel, O.M. No. 11(10)1 

82-BPE (Pari.) dated 31st January, 1983." 
At tlleir linina held on 7th June, 1985. the Committee on Public: 

Undcrtakinp have decided that each MinistrylDcpartmcnt should be 
requested to fumish a brief note eadl on their review of the follow-up 
ICIioII taken on the Reports of the Coaaptrollcr and Auditor General of 
IIICIia preaeated to Parliament durin, the period 1963-84 and 1984-85 and 
tbat the note should be aot vetted by Audit before submission to the 
ea..tcc. 

It is requested that the note in relpect of all the public undcrtakinp 
..... r JOIIr Ministry/Department, u desired by the Committee on Public 
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Undertakings, duly vetted by Audit, may kindJy be fvnilhcd to this 
Secretariat by 20lh August, 1985 for being pJaced before tbe Committee. 

4. Receipt of Ihis O.M. may plellse be ICknowlcd.cd. 

Sell· 
(M.K. MAnlUR) 

Chief Financial Committee Officer 



APPENDIX II 

(Vide Para 5 of the Report) 

Copy of .be Lot Sobba ~ftlllri •• O.M. No. 301Il·PlJI9Z, 
daled 17th February, 1992 

SUBJECT: Follow-up IIct;on on the Reports 01 the Comptroller & AuditOl' 
Generlll 01 Indill. 

The undersigned is directed to invite attention to this Secretaria. 
O.M. No. 301(1)-PUI8S dated 16th July. 1985, wherein it WIS rcquclled 
that each Ministry/Department should. ;ntn-alill. furnish a brief note each 
on their review of the follow-up action taken on the Reports of the 
Comptroller and Auditor General of Indio presented to Parliament durin, 
the period 1983-84 and 1984-85, after ,cllin, the same vected by Audit 
before submilsion to the Committee. 

2. At the sittin, held on Sth February, 1992. the CommiUcc on Public 
Undertakings have reiterated that each Ministry/Dcpartment sbouJd 
furnish a brief note on the review of the follow up action takea on each of 
the Comptroller " Auditor General's Reports presented to Parliamenl 
after 1985. The note moy be got veiled by audit before submiuion to Ihe 
Committee. 

3. II is requested thot the note in respect of all P.U. under your 
Minislry/Depnrtment, as dcsirt:d by the Committee on Public 
UDdertakinas, duly veiled by Audit. should be furnished to Ihis Secretariat 
nol laler than 31.1t March. 1992 for beina placed before the Committee. 

4. Reccipt of this O.M. may please be acknowlcdaed. 

IS 

SdI· 
(REVATHI BEDI) 

Under Secrclary 



APPENDIX·m 
(Vide Para 6 of the Report) 

Copy 01 tbe IeUer received from tbe omce 01 the Comptroller and Audllor 
Geaenl 011""', No. CA m, 109-", UItd 01.7.98 

SUDJECI': Follow up «lion 011 ,h, R,pol1l 0/ Comptroll,r .I Audilor 
G,n",,1 o/Indlll Un/oil GONrtIIJIIlI1 (Commercial) 

Sir. 
I am directed to invite a reference to your letter No. 3S2I1·PUI97 

dated 19 June 1998 on the subject cited above and to IlIIe tba. the 
updated list showin, ahe details of Audit RcportI (Commereial) prcacntcd 
in Parliament durin, last five years wu sent 10 CPU Branch "Uk this office 
letter No. 393-CA·IIIII09-97 dated 31 March 1998 in respolllC to your 
letter No. 4I1·PUI98 dated 2S Mardi 1998. A copy of the sand duly 
updaacd is ICnt herewith for further action It your end. 

Enc:l: As above 
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Yours faithfully. 

Sd/· 
(K.L. KAPOOR) 

Sr. Administntive Officc (CA III) 



LIST OF kEPORT'''' OF COMPTROLLER AN:) AUDITOR GeNERAL (COMMC!...) 011/ 
~U. PRESENTED IN PAklL!/\HI::lIIT DURING LASl 5 YE.4,.kS 

51. N .. ,nc ,)/ 11K R~ 
No. 

---_._-_. 
2 

A. IleperII DltnDIJI Ii)' CO~ 
1. Burn SIaadllro (:1"'. t!d. 
2. Bh.!tral Cok.Iaa c ... .n L!". 
3 Ma&apn Dod; L16. 
4. CeJn,eat Corpn. of 

Iedia Umltcd 
S. India T<:kpbone 

l...t..trb Lid. 
O. JtiadIl1lIl4 0rplIk 

No of 
ftc[lCo 

j of 11m 
6 of 1992 
1 of llJ92 

II or I"'~l 

12 of 1992 

Ot.~micnls LId. 4 of 1t91 
7. Bobro' Sterl Plane 6 of 1993 
a. NHPC tid. S of aWS 
l.l BhlIaI Steel Planl II of 1995 

:0. Rourkel. Steel Plaae 21 of 1995 
11. Air India La;' 17 of 1995 
12 ONGC lIo. 23 or 1M 
8. a.p.,n. INi .u.n.-ct h, copt) 

I). 

14. 

Mi •• l •• Tcleprinlen 
Umited 
NLPA Umilcll 

8 of 1992 
9 ot 19'11 

15. Slate FanN Cl.j~ UC;. 10 of im 
t6. Prap Took Lu~ J) of 1m 
17. .unrral LlearoaD Lid. 14 of 1\192 
18. Rcview of Accullnu 1 of 199], 

19. Cmnmenll 011 

A.c:oounlJ 2 '.1' lWJ 

2G. ;...dil ObeenatioM 

%1. Go. Slupprd LId. 
12. Ilniew of ~ 

3 of A\I93 

, of 1993 
1 of 1994 
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Oa,,, of 
PrtRallllion 
ill Parli .. • 
mer.1 

17.3(99) 
31.J.I993 
4.3.1993 

11.3. !993 

11S.IW3 

4.8 199) 

23.S.I993 
%4 . .5.1995 
29.HS 
2S.7 .• 
2~.5.199S 

29.8.% 

29.3.1993 

~.U'J9) 

27.41993 
28.4.1993 
12.8199) 
31.3.1993 

31.3.1993 

31.3.1993 

3.1.1'" 
21.4.111N 

---------.--
19N-9S 
19M-9S 
1~9S 

.'1';13·\104 

19M-9S 
1095.96 
1995-96 
lM-97 1'IniaII,~. 

1996-97 ·Do· 
1996-97 

A"'" Received 

Reed_ .. "Ilid 
Recdved cl wued 
RcceiWld cl ..ned 
Rcatk'ed A Wiled 
~ ClllMaiaa .... 1IlitaI .':1 ad ATfoI _ tllil 
Repon not belli .... 
UII of ,..,. Milliitry wiN 
kw wild Ant. Iwwe IaOC 

beel receMd udDIed. .... 
~A"" ..... ~~ 
.... Md Ani _ dtiI 
RIpart DOl .......... 
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2 ) 4 5 

23. Comments on 2 of 1994 21.4.1994 Lilt of Para MiAiitry wile 
Accoun" for whida It. TN, "\Ie IlOl 

bel. NCeiwd etICIoIed. 
24. Audit Oblervatioas 3 of 1994 21.4.1994 -do-
25. Centra' Warehowina 401 19M 9.5.1995 Received Ii \letteci 

CofJlOfDliOft 
26. Review of AcmuAb 1 of 1995 10.5.1995 Report COIIIIIiIu ltaCiitbi 

dati ad A TN 00 &bit 
Report not bei .... t. 

27. ('.onlll~Ats Oft 2 of 1995 10.5.1995 List of Paras tdlaistry wile 
Accounts for which A TN. blve DOC 

beln received ........ 
21. Audit Oblervlllions 3 of 1995 103.1995 U. 01 ,.,.. Mill.., ... 

for wIIidI A TN ..... IIOt 
ben ncei¥ed ....... 

29. BHEL 4 of 1995 24-'.1995 Received A ..ned. 
30. ECIL 6 of 1995 l1.S.1995 Received A ........ 
31. IL KOIII '7 of 1995 ll.S.1995 Rcceived A YCtted. 
32. HMT Limltld 8 of 1995 l1-'.I995 ~A wtted. 

(MTBO DiY.) 
33. ET&T Umited 9 of 1995 3U.I995 Rcceived A YCtted. 
34. Cenl~1 CoeIftekll Lid. 10 of 1995 29.5.1995 .No-
lS. Modern Food Icldultria Il of 1995 22.5.1995 ReceMd A waed. 

(Indill) Ltd. 
36. Ntw Indil AIMance 14 01 1995 2.I.19!16 .No-

Co. Ltd. 
37. HindustM hper IS of 1995 29.2.19!16 RenMdA ...... 

CorporI'loIa lAd. 
38. A ...... NIeobIIr ... 16 01 1995 12.3.19!16 .No-

Forest De¥p. Corpn. 
Ltd. 

39. Food CofpIntioll 01 1'7 01 1995 11.3.1996 RenMdA ...... 
India 

40. HoII' Corpantloa of 18 of \995 11.3.1996 Rec:ei¥ecI ud be., .... 
India LId. 

41. . Prid", 01 htroleul 19 01 1995 29.1.19!16 .No-
ProdUCII 
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42. JOC Refinery 
43. Ferro Scrap 

Scrap Nipm Ltd. 
44. lOC MarUtin, 
45. Review of 

Accounts 

46. CommenlJ on 
Accounts 

47. Audit 
Observation. 

19 

3 

:zo of 1995 
22 01 1995 

24 of 1995 

29.1.1996 
2.1.1996 

29.1.1996 
No. I of 1996 28.7.19116 

No.2 of 1996 21.7.1996 

No.3 of 1996 28.7.1996 

41. Kudremukb Iron Ore No.4 of 1996 20.2.97 
Co. 

49. PrivlIte panlcipatioa In No. S of 1996 27.2.97 
production of crude oil 
with ONOC Ltd. 

SO. Review of 
Accounts 

51. CommenlJ on 
Accounts 

52. Audit 
Observations 

53. Review of 
Accounts 

54. CommelllJ on 
AalounlJ 

55. Audit 
ObIervltionl 

No. 1 of 1997 28.7.97 

No. 2 of 1997 28.7.97 

No.3 of 1997 28.7.97 

No. 1 of 1998 1.6098 

No. 2 01 1998 '.06091 

No. 3 of 1998 1.06.91 

,.. Durppur Steel Plant No ... of 19!11 11,(16 •• 
57. Hiadullall Copper Lad. No. S of 19!i11 

5 

·No-
Received lad beiq vetted 

·No-
Report coalaial ... dIlaI 
data 8IICI A DI _ llaia 
Report DOl Mi .. Rnl. 

U. 01 PanI MinilUy-wiIe 
lor wbida A DI. haw IIOl 
been received .ncIoIed. 

-do-

·No-

Report COIIleiu ICalilllcal 
clara lAd A TN on ddI 
Report not bel.. Rnt. 

Lilt of ....... MilliIt.,·wi .. 
lor wbicla A TN. uve DOl 
beta .-.ived eacbed. 

• 

Received lAd veaed . 
......, .. belUd_* 
,....., bodI .... of 
~ ...... ... ..... 



Al1Da! IV 
I 

(Vido ..... 1 of die Report> 

Staacmenc abowina die ...... of audit Rcports (Commcrcial) lor wIIicIt 
Action Taken HotCi me peed .... oa 16 December 1998 . 

No. aDd v .... of 
Report 

2 

............ fIl AIIII* ......, 
I. No. 2 of 1M eo.meDII 011 ACCOUDU 

"'p" S fIl .... ,.....,. 
I. No.2 01 1997 Conunall of AccouaCi 
2. No. J or 1M Audit ~ 

.,....... fIl O~..-A" 
I. No.1 01 1993 Co __ on Accounts 

2. No. 2 of 1994 Comments on Ac:aIunts 

3. No.3 of 1994 Audit omcrv.tlons 
4. No.2 01 1996 eoma.all oa Accou ... 
5. No.1 01 1997 ConuDnCI 011 Aa:IDaIlI 
6. No. J 01 IW7 Audit 0bIervMi0III 
,. No. 2 01 1M 0--11 011 Accou .... 

DS 1 ... fla.I ........ 
I. No. '01 1993 AlIdIt 0lIIa ...... 
2. No. 2 01 19M eo.n.... 011 A.c:coIutII 
]. No. 3 01 19M Audit 0IIIeMIi0III 
4. No. 3 01 1995 
5. No. 12 01 1995 

6. No. J 01 1996 
7. No. 2 of 1997 
•. No. 3 01 1997 

t. No. 01 1M 
10. No. ] 01 1998 

....." IIC'" 
I. No. 3 01 199] 

Audit 6t. .... tionl 
Appnilal 011 Air 
India Lad. 
Audit 0bIavadcmI 
Cotnme... 011 Accolllltl 
Audit 0bIervati0nI 

20 

PIn No. it MY 

3 

....... 1.2.1. I.U. 1.2.J. 1.3.1. 
1.3.2. U.l. 2.S.1 ... 2.6.1 

Paru 2.2.3 IIId lA.3 
Para 2.1 

Par.. 1.3.4, 1.3.5, 1.3.', 1.4.3, 
2.1.4 Ind 2.S.3 
r ..... 1.2.S 10 1.2.6, 1.3.7 ud 
2.1.2 
ran. 1.5 aDd 1.6 
.... 1.2.2 
..... 1.2.5 .... U.5. 
..... 2.1. 2,2.1 ..... 2,2.2 
... 2.7.2 .... 2.1.1 

...... 3.'7. l.l0 .... 3.11 

....... I.U. I.U .... 1.3.3 
Para 2.1 
Paras 3.1 ud 3.2 
SeIecIed by OOPU IDr 
.. •• "Mioa. 
Pan 2.1.1 
Para 1.2.14 
Par. 3.1, 3.U eo 3.2.3 ud 
3.3.1 to 3.3.3 
Para 2.2.4 
...... 4.1.1 10 4.1.3 MIll 4.2 

...... 5.1 10 5.11 



21 

2 

2. No. 2 01 1994 eo-.. .. Oft AccIo.-I 

3. No. 3 of 1994 AudIt ObIervac .. 
4. No. 2 01 1995 CoInmen.. on ACCIOIIIIII 

,. No. 3 of 1995 Aadit Observaclona 
6. No. 10011_ Cell .... CodIeIdI Lad. 

7. No. 2 of 1996 Comme .... 01\ ~ 

8. No. 3 01 1996 Audit Oblcrvatiou 
9. No.2 of 1997 Coanent. Oft Account. 

10. No. 1 01 1997 Audit ObIervatioDl 

11. No. 2 of 1998 Comments on Ac:c:ount. 

12. No . .) of 1998 Audit Observations .......,.,c..-a 
1. No.1 01 19M Ad ObIemIdca 
2. No. .) 01 19t5 Ad OIIIervadou 
3. No. 2 01 1997 CoInme." oa AccoU8II 
4. No. 2 01 19111 Coaacau 011 AcaMIIIII 

S. No.3 01 19l1li AIIdII ~ 

t. No.2 of 1996 CoInmeIltl 01\ Accoaall 

2. No. 3 of 1996 Audit ObIervatio. 
3. No.2 of 1997 Comment. 01\ Accouell 

4. No.3 of 1997 Audit ObIervatioal 
S. No.2 of 1998 Commeall oa ACICDUIIII 

6. No. 3 01 1998 Audit 0bIervaIi0aI 

..... 1.2.9. 1.1.5. 1.3.6. 2. .... 
ud 2.4.1 
..... 3.1 to 3.12 
Para U ... 1.2.9. 1.l.2 to I.U. 
2.1.9 to 2.1.lI. 2.2.1 to 2.2.10. 
2.3.1 to 2.3.5, 2.4.7 to 2.4.12. 
2.6.6 Md 2.7.2 
...... U.IDUI 
...... ." COPU .. 
euminatioa. 
P_ 1.3.6 to 1.3 ••• U.s to 
2.1.'. 2.2.7 to 2.2.12. 2.3.7 ID 
U.12. U.S to 2.4.10,2.5.2 ud 
2.7.2 
..... 3.1 to 3.' 
..... 1.2.16 to 1.2.23. 1.3.,. 
1.3.9,2.2.11. 2.U .• l.U. 2.4.'. 
2.U. 2.5.10 Mel 2.7.1 
,.. 4.1.1. 4.1.2. 4.1.1. to 402.3. 
U. 06.4.1 ud 06.4.2 
..... 1.2.11. 1.2.12. 1.2.14. 
1.2.1'. 1.3.6. 1.3.'7. U.s '" 
2.1.9. 2.2". 2.4.' to 2."', 2.U 
to 2."', 2.6.'. 2.6.6. 2 .•. 3 aad 
2.1.4 
,.,. s.t 

P_ 4.2 Mel 4.6 
PII1I 5.11 
..... U.7 MIl 2.7.2 
..... 1.2.16 to 1.2.19. 2.1.10 to 
2.1.12. U.I8. 2.6.7, 2.6.1 ... 
2.7.4 
... 6.1.1. 6.1.2 ... 6.2 .. 60S 

....... U.13. 2.1.9. U.14 ... 
2.4.11 
,.,. 6.2 
..... 1.2.30, 1.3.11. 2.1.10. 
2.2.16. 2.4.11 ud 2.4.13 
,.,.. 7.1.1 .., 7.1.2 
Para 1.2.21 to 1.2.24, 1.3.9 ID 
1.3.11. 2.1.14 to 2.1.16, 2.5.13, 
U.14 ud 2.1.7 
Para '.1 



I. No. 3 of 1994 
2. No. 2 of 1995 
3. No. 16 of 1995 

~. No.2 01 1996 
5. No. 2 01 199'7 

De....... 01 EltdI'Oftlcl 

22 

2 

Audit at.ervatioM 
Commeldf oa Accountl 
AlldaJMa " Nkober ..... d 
Forel' Dev. Carpa. Ltd. 
Commeall on Accouall 
Comment. on Ac:couatI 

1. No.2 of 1998 Comment. Oft Accounb 
2. No. 3 of 1998 Audit ObMIVltiou 
Dr,.rc-1 01 lI'erdlbln 
1. No. 3 of 1991 
2. No. 3 01 1998 

1. No. 2 of 1993 
2. No. 3 of 1993 
3. No. 2 of 1994 

4. No. 3 of 1994 
5. No. 2 of 1995 

6. No. 3 of 1995 
7. No. 1~ of 1995 
I. No. 2 of 1996 
9. No. 3 of 1996 

10. No. 2 01 1997 

11. No. 3 of 1997 
12. No. 2 of 1991 

13. No. 3 of 1998 

.,.,...... ... 01 Ballklna 
1. No. 2 of 1998 

MIa....., 01 'ood 

Audi. Oblerva.ioaI 
Audit ObM",.tioDi 

Comment. Oft Accouatl 
Audit Oblervationl 
Comments on Ac:couab 

Audit ObM",.tioaa 
Comments on Accountl 

Audit O_IV.tions 
New India Aauraace Co. Ltd 
Comme .... on AccowdI 
Audit ObIelWtiDlII 
Commen •• De AccoutI 

Audit Oblervatlonl 
Commentl oa Accollllb 

Commea .. oa Accoun .. 

1. No. 3 01 1998 Audit QbaervatlOM 
......,. 01 ........ 6 ,..., W ..... 

l. No. 2 or 1997 

2. No.2 011_ 
.,. ....... JIaMJ ...." 
1. No. 3 01 1997 Auci. 0bae1'Yatioal 

..... 11.1 
Ita .... U.lO 

3 

,.,.. Z,2.16 .nd 2.1.3 
Pull 2.2.11, 2.2.23, 1.4.17 .. 
2.5.13 

....... I.US and U.11 
P .... 9.1 

Para 1.4.1 
Para 3.~.2 

Pull 2.1.13 to 2.1.16 
Para 10.1 to 10.9 
Para 2.1.7 10 2.1.10, 2.7.1 to 
2.2.4 and 2.3.1 to 2.3.~ 
Paras 9.t to 9.5 
P .... 2.1.19 '0 2.1.21, 2.2.15 to 
2.2.17, 2.7.6 and 2.7.7. 
r .... 9.1 to 9.13 

Para 2.1.14 aod 2.2.20 
Paras 7.1 to 7.5 
P..... 1.3.13, 1.3.1~, :1.1.11, 
2.1.12, 2.2.19, 2.2.20 aod 2.S.1~ 
p.,. 9.5 
....... "UI, 2.UI, 2.2.9 aod 
2.6." 
....... 10.1, 10.2.1. 10.2.2 and 
10.3 

PI.... 1.2.26. 1.2.27, 2.1.17, 
2.2.', 2.2.10, 2.6.11, 1.6.13, 
2.6.14 Md 2 .... 

Pan 11.1 

....... 2.1.13. :z..2.n, 2.U IIICI 
Z,S.:l7 
Pan 2.7.' 

....... 12.1.3, 12.4.1 .... 12.' 



:;:. No. 2 or 1998 

3. No.3 of 1998 Audit Observations 

DtparllMnt " ................... 

l. No. 2 of 1995 
2. No. 3 of 1995 
3. No. 2 of 1996 
... No. 2 of 1997 

1. No. 2 of 19M 
2. No. 3 or 19M 
3. No. 2 of 1995 

... No.2 ol 1997 
S. No. 3 or 1997 
6. No. 2 of 1998 

7. No. 5 of 1998 

l. No. Z of 1998 

I. No.2 of 199) 

2. No.3 of 1993 

3. No. 2 01 19M 

... No. 3 of .994 

Commentl OR Accounts 
Audit ObservatioN 
COrnaMnls on Accounll 
Comments on Account. 

Commmll OR AClCOIIRti 

Audit ObIervaa'" 
Comments on Accollllts 

ColMICnts OR Ac:coUAIi 
Audit ObservatioN 
Commentl on Account. 

Hindultan Copper Ltd. 

eommentl on Account. 

c:oa-..u on Ac:countl 

3 

p.,.. 1.2.31 10 1.2... 1.3.12. 
1.3.19. 1.3.21. 2.1.21. 2.1.22. 
2.1.29. 2.1.30. 2.2.12. 2.2.11. 
2.:U. U.'. 2.3.7. U.1l to 
2 .... 13. 2 .... 16. 2.4.17. U.16, 
2.5.17. 2.6.17. 2.6.18, 2.6.21, 
U.22. 2.7.9. 2.7.10 2.7.13 and 
21.10 
PaI1lI 12.1.1 to 12.1.5. 12.2. 12.3. 
12.5. 12.7 alld 12.9 

p.,.. 1.3.34 and 2.2.30 

Paru 12.19 
...... 1.3.30 
PaI1l 1.2.49 

Paras 2.4 10 and 2.6.5 
12." 
Par. 2.1.29. 2.1.30. 2.2.22. 
2 ... .2.5. and 2 . .5.10 
p.,. 1.2.52. 2 .... 36. and U.6 
Para 13.3 
'al1ll 1.2.'2. U.22, U.24. 
1.3.25. 2.1.31, 2.1.32. :1.2.21, 
2.2.22. 2.4.11. 2.4.19. 2.5.24. 
2.5.25. 2.6.29. 2.6.30. 2.7.14. 
2.7.15 and 2.1.15 
Appniul telcctcd bJ COPU. 

Para 1.2.43 

'a,.. 1.2.10. !.l.12. 1.2.13. 
1.3.29. 1.3.30, 1.4.30, 1.4.29, 10 
2.4.31.2.5.26. to 2.5.28 ud 2.6.3 

Para 16 .... 16.5.16.7 ud IUIO 
16.11 
,... 1.2.24. U.JJ, U.», 
2.1. 13. 23.12. .... 2.U2 10 
2.'.13 
....... 13.1. 13.1, 13.4 Ie 1l.6"" 
13.12 



,. No. 2 of 199' 

6. No. 3 d 1995 

7. No. 19 of 199' 

8. No. ZO of 1995 

9. No. 13 to 1995 
10. No. 24 01 1995 
II. No. 2 of 1996 

12. No. 3 of 1996 

I). No. S of 1996 . 

14. No. 2 of ICJn 

IS. No. :) of 1997 

16. No. 2 of 1991 

17. No. 3 'II 1911 

I. No.2" 19IJI 
1. No. 3 fA 19IJI 

I. No. 2 of 1993 

1. No.2" I_ , ..... ,., ... 
4. 110. J., .. 

24 

2 

Com~nts of Account, 

Audit Observations 

Pricin. of Petroleum 
Products 
loe: Ltd. (Refinery and 
Pipelines Divilions) 
ONGC lid. 
loe: Ltd. (Mllrketina) 
Comments 011 Accounts 

Audit Observations 

Private panicipalioa In 
produclion 01 Crude OiJ.JV. 
Comments 011 Accoun .. 

Alldil Obiervalions 

eo-n.. on Aecounll 

Commenll 011 ,o\ca)unll 
AIICIiI ObIervaliOM 

c , •• _~ 
AIIdIl 0t."1doM 
o..-nll _ AccINntI 

3 

Paras 1.2.31, 1.2.33, 10 1.2.36, 
1.3.38 10 1.3.40, 2.1.31. 2.2.26, 
2.2.27, 2.3.31, to 2.3.33, 2.4.26 
10 2.4.30, 2.'.11 to 2.5.13 and 
2.7.12. 
Para. 14.1 10 14.4, 14.6 to 
14.14 14.16 to 14.18 and 14.23 

'I.... 1.2.22. 1.2.24, 1.3.35 to 
1.3.38. 2.1.34. 2.2.42, 2.2.4', 
2.3.46 10 2.3.49. 2.4.36 10 
2.4.38, 2.4.40 to 2.4.43, 2.S.12. 
1.'.ll and 2.7.' 
Paras 10.1, 10.2 A 10.3.3. to 
10.'.S. 
Selected by COPU for 
uamiDatlon. 
Pam 1.2.54. 1.2.56. 1.2 . .57. 
1.3.28, 2.1.24. 2.2.41, 2.3.22, 
2.'.23. 2.4.38. 2.5.31 and 2.7.7 
Par. 14.1. 14.2. 14.4.1. 14.4.2 
IIId 14.' 
Pant 1.2.44 10 1.2.49. 1.2.S1. 
1.3.l1. 2.1.33, 2.2.n, 2.2.24. 
2.4.20. 1.4.21, 2.6.31. 2.7.16 
and 2.1.16 
... IU to 1l.1. 1l.4.1. 
".402, 13.S.1 Ind 11.5.1 

... 2.1.» and 2.4.22 
PIn 14.2.1 

,.. 1.2.16. 1.2.17. 1.4.34. 
2.'.29 MId U.JO 
.... 1.2 ..... 1.) .... 
... 15.1 
.... U . ., • 1.2 • .,. UAS. 
&.3.46, 2.U' 10 2.1.". 2.2.21. 
1121, 2.).". 2.4.». 1.6.11 
"'2.7.U 
..... 16..1 • 16.6 



6. No. 2 of 1996 

7. No. 2 01 .'" 

L .... '011'" 
•. No. 2011911 

2S 

2 , 
eo.n..n .. OIl Maa_ ,.,. 1.2.' •• 1.3.42. 2.1.37 10 

2.1.39. 2.2.46. 2.2.47 MIl 
2.3.S1 

0-. .. _ ~ .... 1.2.65 10 1.1.61. 2.1." 
2.1.17. 2.2.42. 1.3." U.21 
_U.41 

AIIIIt O .. n...... Pa. 16.1 ... 16.2 
CoIIuMn .. 011 ~ ,.,.. 1.2.57. 1.1 .• &.l.a. 

1.3.29. 2.1.". 2.1." 2...,.. 
2.7.1 .... 2.7." 

MIll Obs .... ,,_ .... as ..... d.1.! .. IS.I.) 

De ........ T. '. 
I .... 2 " .. Os •••• OIl AI: r III 

.....,., ... 
• , ... ttl.., a. ....... ... 
J. .... 2"._ ... ,., .. 
I. ..... " ... 
..... 201 ... 

7. No. '011_ 
L .... 201ltfr ... , ..... 
..... 2" .. 

_.,er_ ......... .. 

Or •• 'bI .... 
Oa • OIl AaxNMI 
Caa 11._ ~. 

AIIIII c. ..... C • _AJ __ 

.,.... ........ 
........... ,1 ,I 
I."'''. .... OIOIIJW.,MllIaw 
1. ... 2"' .. em I. OIl A,'.,.; __ 

J. .... '011_ D. S ~ "'''' •• __ .' ....... 

..... 2 .. _ CC._ •• A. 

2. .... 2"' ... C I. _ "Uldll. 
J ..... 2 fII ... ,0Ca. __ I _ AM __ 

•. No.'''I_ 

,.. 2.1 .... UB. 1.7.» .. 
2.Ut 

....... 2.4.34 ... U .. 

...... 1.2.». U ....... 2.7.' 

....... 1.2.41. 1.3.9. 1.3." ... 
2.1.)7 
Para 17.4 .... 11.' 

... .... 1.2.33. 1.'.0. 2 ..... 2 • 
2.3.53, 2.4 . .51 and 2.6.20 
..... 11.1.4 
.... 1.2 .•• 2.1.", 2.4.50 MIl 
2.6.25 
... 11.1.1. Ie 17.1,) 
... 1.2.' It a:2.". u .... u.n. 2.1 ••• 2.1 .... u.a It 
2.2." U.D to U'" 2.1'-
to U ... 1.6 .• to 1.6.". 
U.21 .. u. ... 2.1.22 
........ to 11.5. 16.6.1 10 
16.6.S .... 16.6., 
........ .., emu .. 

, ' . 
...11.1 
.......... I.J.JI. l.I.4I. 
I..", ........ 1.&11 
"'17.1 ..... 7.1.1 

... 1A.4. 2.1.7. I.J.I .. 
UI 
.... u .... 1.7.2 
.... U.N. U .... U.II. 
U.IJ" 1oS.J ... .., 

6. ~o. 2 Ipf 1996 

7. No. 2 of 19!11 

I. Mo. 3 of 199'7 
9. No. 2 of 1998 

.. J 01 t9III 

Commentl Oft AoI:ounti Po,.. 1.2.)', l..l .42, 2.1.37 '0 
2.1.39, 2.2,46, U .47 and 
2.3.SI 

Com Db ()I\ AecowItI ,.. 1.2.65 to l.2.61, U . , 
2.1.21, 2.2.42, U .26, 2.3.21 
Iftd 1.4.41 

Audit Oblemll' Par, 16.1 aad 16.2 
COfI\menu on A('COUati Para. 1.2.S7, l.l.$8, 1.3.18, 

1.3.29, 2.1 .31, 2.1 .• , 2.,6.34. 
2.7.)' Met 2.7 •• 9 

AIcI& ~ ,.. •• 1.5.1.', U.U .. JU.'s 
Dp ... fill • ,.. ......... 

l. Mo. 2 01 .,. Coantn oD AI: Ill! • 111 

....,,, ... 
•.• 2""" 2. .... a at 19N 
J. NO. 2 CJf .'" 

4. ND. J ,Ill ltts 
, . .. t* (II" 
&. ..... 2 of 1996 

7. No. 3 of 1M 
8. 201 1" 

t. ) .,.., 
....... 201 .. 

o 

n. " tit 

,It -. 4 af I. 
" ., 

I. 110. J 01 .., 
.. .ro.2 011_ 

J. No. ) 01 I • 

eo... .... _ .-.. .... 
CotNnetaeI oaAccowlIJ 
CotnmtMI GIl AccowIti 

Audit ObIrrnItious 
RouiMIa PlNtt 
Cotnments ClII Accounts 

Audit ObIerva • 
COaKnenb on ~untl 

AIIdII~ en.II",_ ~ 

Audit o..n,... 
Co ...... Al.c At 

......... ",:r.' "'_11IIIIII'II'" 
I . 

2.. .... 2 of i9M 
l . .... 2 oil99'S 

• . Mo. J of .905 

eoMMIIICI • Aec: III 
00 nr •• A&\(;G ... 

Paraa 2."'9, 2.2.25. 2.1.20 Md 
U .19 

...... 2.4.$4 ancI ,.UZ 'a .... 1.2.30, U .SO, .., 2.7.9 
Paras .• 48, U .Sl, 1.3.54 ... 
2.1';7 . 
'afa 11.4 and 11.6 

Parol 1:2.33, 1.3.43. 2.1.42. 
2.3.53. 2.4.51 and 2.6.20 
Para 12.U 
..... 1.2.68. U.JJ, U.~ and 
U.2S 
....... 7.1.1 . to 17.'" 
,.. 1.2.59 to U .67. I.UO., 
U.J7, 2.UO.2.1AI. 1.2.)6110 
1.2.21. U .S to U .•• u;a 
to 2.5.21, U .lIeo U .J'7, 
2.1.21 ... u.. to 2.1.22 
,...lU lit ".J. 16.6.l lit 
16.6.5 , .... '16.6.9 
klecWd ." CXIfU tor 

au 
I.J.... U... 2.1.4;1. 

I..AS,. I. ....... J.UI ,.. '".1.1 .. "'.1..1 

•• 404.2.1.7, U.I .. 
2.1.1 
.... I .U ... 2.7.2 

1.2.14. 1.1.' • U .II. 
2.J.1l"U.J 

U 



5. No. 2 of 1996 
6. No.3 of 1996 
7. No.2 of 1997 

S. No.3 of 1997 

9. No. 2 of 1998 

10. No. 3 of 1998 

Min ... .., or T ....... 

1. No.2 of 1993 

2. No. 3 of 1993 
3. No. 2 of 1994 
4. No. 3 of 1994 
5. No.2 01 1995 

6. No. 3 of 1995 
7. No.2 of 1996 

•. No. 3 01 1996 
9. No.2 01 1997 

10. No. 3 of 1997 
11. No.2 of 1998 

12. No. 3 or 1998 
MIn"'r1 or TourUm 

1. No.2 01 1998 

26 

2 

Commen.. 011 Accoun" 
Audit at-rYatlolll 
Comments on ~nts 

Audit ObtervlrioM 

Commenll on Account. 

Audit Oblcrvatiolll 

Commenll on Ac:counll 

Audit Oblc ... atlolll 
Comments on Accounts 
Alldlt Observlliolll 
Commenll on Accoanll 

Audit O'*rvariolll 
Commentl on Accountl 

Audit ObIervatioal 
Comments 011 Accounts 
Audit O'*rvatlolll 
Commenll on ~nts 

Audit O'*rvltlolll 

....... .., 01 U ..... DtMp.DI .. ~ 

1. No.2 of 1997 Commenll oa AccotuIIi 

2. No. 2 of 991 CoIamenti 011 Accouall 

,. 0" 

J. MO. 3 of 1991 AudIt OblervldoM 
"'1IIrJ ., w .. a-lftl 

1. No. 3 of 1995 Audit Observetioa 

3 

PI,.. 1.3.10 and 2.2.13 'a,.. 5.1.1. 5.1.3 ... 5.1.4 
Pari. 1.2.28. 1.2.29. 2.1 .•• 
2.1.9. 2.2.13. 2.2.14. 2.4.9. 
2.5.11. and 2.6.3 
'Iru 6.1. 6.2.2 Ind 6.3.1 10 
6.3 .• 
'aras 1.2.20. 1.3... 2.1.13. 
2.2.6, 2.3.3. 2.4.10. 2.5.11. 
2.5.12. 2.6.9. 2.6.10. 2.1.5. 
2.1.5 Ind 2.S.6 
'aru 1.1.1 to 7.1.4. 7.2.1 lad 
7.2.2 

'ana 1.4.43 10 1.4.50.2.1.25 to 
2.1.:21, 2.3.15, 2.3.16. 2.4.37. 
2.5.34, 2.5.36 to 2.5.38. 2.5.40 
and 2.6.7 
'aru 23.2 to 23.5 
Plra 1.2.32. 
Para 18.1 
'ara 1.2.51. 1.3.59 10 1.3.M. 
2.1.39. 2.4.40. 2.6.22. IIICI 
2.7.20 
Peru 19.1 to 19.2 'ana 1.3.50. 2.2.52. 2.2.". 
2.4.54 Ind 2.4.55 'an 14.1 
... 2.4.56 and 2.6.26 
Para 19.1.1 and 19.1.2 'ana 1.2 .• to 1.2.71. 1.3.3910 
1.3.42. 2.1.44. 2.2.29. 2.2.30. 
2.3.13. 2.4.28. 2.5.29, 2.6.39 
and 2.7.22 
Para 18.1 

Para 2.t.4 

Peru 1.2.17. 1.3.41. 2.1.38. 
U.53. 2.4.5. 2.6.:19 ... 
206.» 
...... 1.2.12. 1.2.73. 1.3.43. 
1.3.44. 2.1.45. 2.2.31. 2.'.14. 
206.40, 2.7.23 aad 2.1.23 

"'19.1 

Para 21.1 



.,.,.........,w ..... 
1. No. 2 of 1997 

2. No. 2 of 1998 

27 

2 3 

PIIlII 1.3.43, 1.1.39, %.2.54 
and 2.3.'2 
Parol 1.2.74 and 1.2.7' 



APPENDIX V 

MINUTES OF THIRD SITnNG OF COMMI1TEE ON PUBUC 
UNDERTAKINGS HELD ON 23RD OCTOBER, 1998 

11ae Committee lit from 1500 hn to 1645 hn. 

PRESENT 

Shri ~anbcndra Sha~hG~n 

2. Shri Lal Muni Chaubey 
3. Smt. Sheela Gautam 
4. Shri Vilu ~utcemwar 
S. Shri R. Sambasivi Rao 
6. Shri H.P. Sin,h 
7. Shri Tarit Baran Topdu 
8. Shri Balram Sinab Yadav 

~EM.ERI 

9. Shri Oopelsinb G. SoIanki 
10. Shri H. HlIlUInUthappa 
11. Shri Jtbon Roy 

1. Sbri P.K. Grover 
2. Shri R.C. Kakkar 
3. Shri Cyril John 

SECRETARIAT 

Deputy Secretary 
- UntJ.r S«reIlITY 
- Ani.tGnt Director 

0mCE OF nlE CoMPTROLLER" AUDrroa GENERAL OF INDIA 

1. Shri A.K. Cbakrabani Chairman. Audit Board 
2. Shri B.B. Pandit - Member Sec:rctuy. Audit Board 
3. SInt. Moon Cbaturved' - Director (Com_orcial) 

Z. Tbo Coiamitlee COIIIkIered tJae draft report OD follow-up acrioo OD 
Audit ..... (Conunerdll) 01 Compll'01ler It Auditar General oIlncHa. 
k .. _ided that befan fht ...... Ibe Repon. vie .. or a few NiaiItrieII 
Doputmcnta ill whose case actio. taken IIOtCI OR a .... number of Audit 
Paras are peadial for a Ionl dine, should be taken. 

3. ••• ••• ••• • •• 

4. ••• ••• • •• ••• 
Th~ Committft then tldjolll'Md. 
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APPDeIX VI 
MINUTES OF 10111 SlmNO OF COMMllTEE ON PUBLIC 

UNDERTAKINGS HELD ON 21ST DECEMBER. 1998 

The Committee sat from 1600 hrs. to 1725 hn. 

Shri Manbcndra Shah-Clulirnum 

MEMBERS 

2. Shri Chittubhai D. Gamit 
3. Smt Sheela Gautam 
4. Shri ll. Sambasiva R",o 
S. Shri Ranjan Prasad Vadav 

SECRETARIAT 

1. Shri G.C. Malhotra -
2. Shri Joaindcr Singh -
3. Shri P.K. Grover 
4. Shri R. C. Kakkar -

Addl. Stcrelary 
II. Mcrtlary 
Dtp"ty Sterelary 
Undtr Secretary 

2. The Committee held discuuions with Shri Dipak Chatterjee, 
Secretary, Ministry of Chemicals & Fertilizers (Dcptt. of Chemicals A 
Petrochemicals), Shri P. V. Jayakrishnan, Secretary, Ministry of Civil 
Aviation, Shri S.S. Boparai, Secrctary, Ministry of Coal. Shri Anil Kumar, 
Secretary, Ministry of Communications (Dcpu. of Telecommunications) 
ad Shri B.K. Chaturvcdi. Spl. Secretary. Ministry of Finance (Insurance 
Division) in conncctioR with examination of upeets rclatin, f!P "Follow-up 
lCtion on Reports of CclAG of India (Commercial)". A copy of the 
verbatim procccdinp of the atrin, hu been kept on record. 

TIlt Comm;IIH 11tt" Mjo.,nted. 
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AppeDdIx vn 
MINUTES OF 11m SI1TING OF COMMmEE ON PUBUC 

UNDERTAKINGS HELD ON 22ND DECEMBER. 1998 
The Committee ut froID 1600 hR. to 1715 hR. 

Shri M.nbcndra Shah - ChtJirmllll 

MEMBERS 

2. Dr. S. VcnuJOpal.cbary 
3. Shri Lal Muni Ch.ubcy 
4. Shri Chittubhai D. Gamit 
5. Shri Vinod Khanna 
6. Shri P. R. Kyndiah 
7. Sma. Oeeta Mukherjee 
I. Sbri Villi Muttcmwar 
9. Shri R. Sambaliva Rao 

10. Shri H. P. Singh 
11. Shri Ranjan Prasad Yadav 

SecuTARIAT 

11 Shri JOlindcr Slnp - Joint S«retGry 
2. Shri P. K. Orover - D_puty Secrelary 
3. Shri R. C. Kaktar - Under S,CMGry 

1. Sbri A. K. Chakrabani 
2. Sbri B. B. Pudit 

Chairman, Audit Board 
Member Secretary, Audit 
Board 

3. Smt. Meena Chaturvedi Director (Commercial) 
2. The Committee held discussions with Shri T.S. Vij.y.ra .... v.n. 

Socretary. Ministry of Petroleum It Natura) au, Shri P.V. Vuudevu, 
Financial CommiuioDcr, Railways, Shri A. K. BIIU, Secretary, Ministry of 
Steel and Sbri Sbyamal Obosh, Secretary, Ministry of TolUca in 
COIUIOCtioR with examilaation of upects relatiq to "Follow-up action OD 
Repor1I of C4lAG of Iadia (Coauacrdal)-. A copy of tbe verbatim 
precaediap of the _Ins tau baeD kept OD record. 

(TIre O/lken 0/ tit_ CclAG ",." wilhdnw) 
3. • •• ••• ••• ••• 

The Committee tbcn adjourned. 
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.o\ppeodlx VlD 

MINUTES OF 181H SIrrING OF COMMnTEE ON PUBLIC 
UNDERTAKINOS HELD ON 17TH MARCH, 1999 

The Committee sat from 150(1 'us. to 1700 hrs. 

Shri Manbendra Shab - Chairman 

2. Dr. S. Vcml80palachary 
3. Shri Cbittubhai D. Gam;t 
4. Smt. Shecla Oautam 
S. Shri Vinod Khanna 
6. Smt. Geeta Mukherjee 
7. Shri R. Sambuiv8 Rao 
8. Shri Tarit Baran Topdar 
9. Shri Gopalsinh G. Solanki 

10. Shri Jibon Roy 

MEMBERS 

11. Shri Yerra Narayanaswamy 

SECRETARIAT 

1. Shri JOlinder Singh 
2. Shri P. K. Grover 
3. Shri R. C. Kakkar 

Joint Secretllry 
DepUly Sxrllary 
Under Secre.tdry 

REPRESENTAnV~ OF OFFIce OF THE CoMPTROLLER AND AUDITOR 
GElfEIVd. OF INDIA 

1. Sb.ri A. K. Chakrabarti 
2. Sbri B. B. Pandit 

3. Sllri G. Bbanacbarjee 

1. Shri T. S. Vijayarapavan 
2. SIari Sbivraj SinJb 
3. Sbri Ravi Sueaa 
4. Dr. Avinub Cl8DCka 
S. Dr. A. R. Sibl, 
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Chairman. Audit Board 
Member Secrctary, 
Audit Board 
Assn. C&'AG (C) 

- Secretary 
- loint Secretary 
- Jt. ~retary &: FA 

Director Gcoerat 
- Director CEq 
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2. The Committee considered and adopted the Draft Report on FoUow-
up Action on Audit Reports (Commereial) of Comptroller " Auditor 
General of India with the foUowin. modifications: 

Para Line No. Modifi, ations 
No. 

23 1ft The followina sentence may be added at the 
besinninJ of the para:-

23 1st 

"The Committee took ICriouS view of tho euual 
attitude shown by the tdinistricslDepartmentl in 
furnilhin. tbe follow-up Action Taken Notes on the 
reports of C"AG of India (Commercial)". 
After the word 'Committee'. Add 'therefore'. 

3. The Committee authon,ecl the Chairman to finalise the Report on the 
basil of factual vcrificatioD by 'Audit and to prelent the same to 
Parliament. 

4. XXXI 

S. :uxx 
6. XXXI 

xxxx 
~x 

xxxx 
Th~ CommittH Ih~,. adjo"rn,d. 

xxxxx 
xxxxx 
xxxxx 
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